ANNEXURE - ‘G’

FORM G

INVITATION FOR EXPRESSION OF INTEREST

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

For the attention of prospective resolution applicants of Premia Projects Limited

RELEVANT PARTICULARS
1. | Name of the Corporate Debtor along with Premia Projects Limited ;
PAN/ CIN/LLP No. PAN- AAGCP5733N;
CIN-U45200DL2012PLC235075
2. | Address of the registered office and principal | Registered Office (As per MCA Data):
office (if any) of corporate debtor Basement, J-4, Shop No-4, Block-J, Kirti
Nagar, New Delhi -110015
Presently managed from Resolution
Professional Office- Office No. 209,
Second Floor, H-17/18,
Laxmi Nagar, Vikas Marg, Delhi-
110092
3 URL of Website www.premiaprojects.in
(Non-Functional)
4 | Details of place where majority of fixed assets | No fixed assets; only investment in
are located shares of subsidiary company.
Subsidiary Company owns Land
situated KP-V, Greater Noida (West)
5 | Installed capacity of main products/ services Not Applicable.
6 | Quantity and value of main products/ services | Not applicable (not working more
sold in last financial year than 5 years)
7 | Number of employees/ workmen No claims of employees/ workmen
received
8 | Further details including last available at Resolution Professional Office- Office
financial statements (with schedules) of two No. 209, Second Floor, H-17/18,
years, list of creditors, relevant dates for Laxmi Nagar, Vikas Marg, Delhi-
subsequent event of the process are available 110092; ( csjitender@yahoo.com)
at:
9 | Eligibility for Resolution applicants under Sec | at Resolution Professional Office- Office
25(2)(h) of the Cod is available at No. 209, Second Floor, H-17/18,
Laxmi Nagar, Vikas Marg, Delhi-
110092 (csjitender@yahoo.com)
10 | Last date for receipt of expression of interest 20™ April, 2023
11 | Date of issue of provisional list of prospective | 30™ April, 2023

resolution applicants




12 | Last date for submission of objections to 5™ May 2023
provisional list

13 | Process email id to submit EOI premiaprojectsclaim@gmail.com;
and on personal email of RP-
csjitender@yahoo.com

Sd/-

CS Jitender Arora

Resolution Professional

Premia Projects Limited

IBBI Registration No. IBBI/IPA-002/IP-N00305/2017-18/10863

Address: Office No. 209, Second Floor, H-17/18,

Date: 04™ April 2023 Laxmi Nagar, Vikas Marg, Delhi - 110092
Place: New Delhi Mobile No: 9811505059

Email id: csjitender@yahoo.com
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ECONOMY 5

GAINING MOMENTUM

Wheat lifting starts in
Punjab, Haryana & UP

price (MSP) of 2125 /quintal

FCI WHEAT STOCKS LOWEST SINCE 2017

Wheat stocks with the
Food Corporation of
India (FCI) fell to the

lowest level since 2017

and close to the buffer
on April 1, whilerice
stocks are ata
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ONGC stepping
up $7-billion drive
to boost output

STATE-OWNED OIL and Nat-
ural Gas Corporation (ONGC)is

ship KG-DWN-98/2 asset in
the Krishna Godavari basin

For now, purchases for the current season. comfortable level steppingupa $7billioninvest-  offshore India's eastern coast.
brisk only in “This relaxation in norms much above Fhe buffer, ment over the next three-four It also has multiple field
would help farmersagainst dis- reports Sandip Das. yearstoreverseyearsofdecline  developments in the west
Madhya Pradesh tress sale of the grain which has Wheat held with FCI inoiland gas production,com-  coast region, including a
been impacted by rains this dropped to 8.51 pany's director for production  planned fifth phase of redevel-
SANDIP DAS month,’afood ministry official million tonne (MT), FOOD GRAl N STOC KS Pankaj Kumar said. opment of Mumbai High along

New Delhi, April 4

THE FOOD CORPORATION of
India (FCI) and state agencies
have purchased 0.35 million
tonne (MT) of wheat since the
minimum support price (MSP)
operations forthe current sea-
son officially commenced

VOLUMES

said.

Sources said that similar
relaxations in procurement
norms of wheat will be
extended to other states like
Punjab, Haryana, Uttar Pradesh
and Rajasthan soon.

Last year, the government's
wheat procurement fell by over

against buffer of 7.4 MT

onApril1, dueto
sharp drop in wheat
procurement last
season, allocation for
the free ration scheme
and open market sale
by FClto curb the

(million tonne)* = Wheat = Rice**
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Upto 24 field development,
enhanced oil recovery (EOR)
and improved oil recovery
(IOR) projects are currently in
progress that will further help
reverse the declining trend in
oil and gas production.

“Most of our fields are old
where natural decline has set

with the development of
neighbouring fields like
Daman, he said, adding these
ongoing projects involve an
investment of 360,000 crore
(more than $7 billion) over the
next three-four years. “We are
investing in  multiple
enhanced oil recovery (EOR)

from April 1. HIGHER 56.6%to018.8 MTagainst43.3 i _ in.Butweareheavilyinvesting and improved oil recovery

According to the official MT purchased from the farm- spike in prices. Wheat Source: Food ministry, *as on April 1 **including receivable from intechnologytoraiserecovery  (IOR) projects,” he said.“In the
data, most of the wheat, pur- B Govt agencies have ers in 2021, because of output stocks were the lowest  millers, buffer for April 1- 21.04 MT (wheat 7.46 MT & rice 13.58 MT) as well as tap isolated reser- fiscalyearending March 31,we
chased from the farmersinthe purchased 0.35 MT due to a spike in March tem- inthe decade at 8.05 - voirs,” he told PTI. managed to arrest the decline
current marketing season wheat since the MSP peratureand anincreaseinthe MT on April 1, 2017. 13.58 MT as purchase FClis aiming at buying ONGC is investing $5 bil-  in output after five years and
(April-June), have been operations for the private purchase because of However. rice stocks for the current season 34 MT of grains from lion-plus in development of from the current fiscal we will

reported from Madhya see productionrising” -PTI
Pradeshwhile a small quantity
of grain has been procured in
Punjab, Haryana and Uttar
Pradesh. The volume of wheat

procurement is marginally

global demand.

An agriculture ministry
official said that about 10% of
wheat crops is estimated to
havebeen damaged in theareas
that were impacted by recent

current season the Cluster-IIregion of its flag-

started on April 1 farmers this season

(April-June).

at the beginning of this
month were at 44.18
MT against buffer of

(Oct-Sept) has been
closeto 50 MTso far.
To replenish wheat,

SCHEDULE 1
FOREM A
PUEBLIC ANNOUNCEMENT
[Regulaticn 14 of the Insolvency and Bankruptcy Board of India
(Veluntary Liquidation Process) Regulations, 2017T)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DHATARIYA INVESTMENT PYVT LTD

B The govt aims to
purchase 34.15 MT of
wheat in marketing

higher than the same period
lastyear.

Officials said that arrivals
and procurement of wheat
were expected to gather
momentum by the middle of
this month as un-seasonal
rainfall since mid-March in key

. . . . . . . . . . s iuidator {13507

wheat-growing states caused ~ with lustre losses above 10%  estimated a record wheat har- ~ duction and adoption of sus- making practicesinIndia.Set-  assaying. LE i e | Adiress - Pumima, D-356/5 Tagare Nagar
damages to crops in some from farmers in Madhya vestof112.18 MT.However, tainable manufacturing ting up task forces is a signifi- Various stakeholders of the | Ralo, ﬁﬂ",;ﬂﬂf??;g"‘"fm o
placesbesidesdelayingharvest. =~ Pradesh with a marginal value  privatetrade sourceshaveesti-  processes. cant step towards achieving steel industry,academia and Mab, +31 5826250720

The government is aiming
topurchase 34.15 MT of wheat

season 2023

in the marketing season of
2023.

The food ministrylast week
relaxed procurement norms,by
allowing the purchase of grains

cut of only %5.31/quintal
against the minimum support

rainsand hailstormsin key pro-
ducing states. The official said
that the extent of damage is
insignificant compared to
wheat-sown areas of 34 million
hectares this year

For the current crop year
(2022-23),the government has

mated losses in wheat produc-
tion in the range of 5-10%.

Steel minister approves forming 13 task forces

STEEL MINISTER JYOTIRA-
DITYA Scindia has approved
the formation of 13 task forces
to identify action points for
each aspect of green steel pro-

The task forces will focus on
various aspects of green steel

Accounting policies to become user-friendly

SURABHI licy inf tion ] ¢ i liev tandi fthe stat ; E-Auction Sale Motice of 30 days for Sale of immovable Asseat(s) under the Securitisation BkeE e S A Ji?ﬂl-
policy information i1s mater-  accounting policy rromone or  standingorine statements. and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002| D 5 e e es INBOLVENCY PROFESEIONAL

New Delhi, April 4

FINANCIAL STATEMENTS OF
companies, which are heavily
relied upon by investors and
stakeholders to assess the
operations and profitability,
will undergo an overhaul to

. . - . . India Credit Company Limited'Secured Creditor from the Borrowers and Guarantor(s) |ISHAREHOLDERS,
enable be.tt.er understanding rpake on the basis of ’Fhose apd users of the entltysﬁna.n- 2023.In add1t10n, companies f namely 1) ARUN WATCH CENTER, 2) AROON KUMAR, 3) RAMESH CHANDRA, 4) S
as the ministry of corporate financialstatements,’saidthe cialstatementswouldotherwise = need to putin effective gover- |sangEETACHAND N THE MATTER OF:

affairs has introduced a new
rule on accounting standards.
According to the amendment,
companies will now have to
disclose “material accounting
policy information” as against
the practice of “significant
accounting policies”.

ial, if when considered
together with other informa-
tion included in an entity’s
financial statements, it can
reasonably be expected to
influence decisions that the
primary users of general pur-
pose financial statements

Companies (Indian Account-
ing Standards) Amendment
Rules, 2023.

An entity is likely to con-
sideraccounting policy mater-
ial toitsfinancial statementsin
cases where it has changed its
accounting policy in the

more Ind AS.

Other situations could be
where the accounting policy
relates to an area for which an
entity is required to make sig-
nificantjudgementsorassump-
tions or even if the accounting
required for them is complex

not understand those material
transactions.

The new rules,which come |

into effect for annual report-
ing periods starting April 1,
2023, are also aligned with
International Financial
Reporting Standards.

Sandip Khetan, global
head, AR (accounting and
reporting) consulting, Uniqus
Consultech, said “Companies
need to carefully evaluate and
apply the same as they pre-
pare the financial statements
forthe quarterended June 30,

nance around disclosure
practices.”
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EMF‘DWER EEHDDL OF HEALTH LLP

Cffice No. T-128, Raheja Mall, Schna Road,
Gugacn, Haryana,
Ph: #91 9595635001

! Fullerton
India

production, including raw
materials, technology,and pol-
icy frameworks. the minister
said. “We are committed to
promoting sustainable steel-

this goal. We believe that the
adoption of green steel pro-

duction will not only benefit
the environment but also lead
to the creation of newjobsand
economic growth”asteel min-
istrystatement quoted Scindia

government officials will be
part of the taskforces. —PTI

Fullerton India Credit Company Limited
Corporade OMice: Supreme Busipass Park, Foos 5 & &, B Wing, Powal, Mambal 00 076
Branch Difice: B-25/47, 3rd Floor, Near FVR Plam, Connaught Flace, New Delhi - 110 001
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

read with proviso to rule & and 9 of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in genaral and in particular to the Borrower(s) and
iGuarantor{s} that the below described immaovable properties mortgaged/charged io the
Secured Creditor, the physical possassion of wihich has been taken by the Authorisad
[Otficer of Fullerton India Credit Company Limited/Secured Creditor, will be sold on “As is
where is", “As is what is”, and “Whalever there is” on 12.05.2023 at 11:00 am o
|07:00 pm {with unfimited extensions of 5 minute each), for recovery of Rs. 90,67,504/-
{Rupees Minety Lakh Sixty Seven Thousand Five Hundred Four Only]) as on 14092021
and further interest and other expenses theraon il the date of realization, due to Fullerion

The resarve price will be Rs. 53,65,000/- (Rupees Fifty Three Lakh Sixty Five Thousand
[Onky) and the Eamest Money Deposit (EMD) will be Rs. 5,36,500/- (Rupees Five Lakh
Thirty Six Thousand Five Hundred Only). The last date of EMD depositis 11.05.2023.

Description ol Immaovable Property: ALL THE PART AND PARCEL OF IMMOVABLE
PROPERTY BEING GROUND FLOOR WITHOUT ROOF RIGHTS AND ONE SCOOTER
PARKING IN NORTHERN SIDE ALONGWITH COMMON CAR PARKING IN ESTERN
SIDE PART OF PROPERTY NO. D-23, PLOT NOD.23, PART OF KHASRA NO.779/484,
SITUATED AT VILLAGE SIKDAR PUR IN THE ABADI OF EAST JYOTINAGAR,

SHAHDRA, DELHI-110093

Mama of the Corparate Person

DHATARIYA INVESTMENT PNT LTD

28{111994

1

2. |Dale ol Incerpomation of Corporate Parson
3, |Authornity wnder which Coeporate Person is
Incerparaled

Reglstrar of Companles, Kolkata

4, |Corporate [dentity Number

| UGT120WE 1994 PTCIG6204

G, |Address of the Registered oflice and
principal office {if any) of Corporale Pecson

| 27 AMARTOLLA 5T KOLKATA WB 70T

B, |Liguldaton Commencement Date. of
Corporabe persan

03 0w, 2023

T, [Mame, Address, Emal Address,

Telephone Mumbes and thie Regisiration

| Risgistralion ha . IBENIFAD0TIP-POE RS 2021

Mamea : Mr. Deepak Kumar Jain

B, |Last dae for submissicn af clzms

on w.af 0310472023

The stakehoiders of the DHATARIYA INVESTMENT PYT LTD are hereby cafled upon to submd a
prood of their claims, on or before 03052023, to the liguidator at the address menticned ageinst

ibam no. 7

Theez linaincsal craditars shadl sulbmil thair prood al claims by elécironic means only
Al paher stakehaklers may submit e prool of daims in person, by pest of by eleclronic means
Subemission of false or misleading proods of claim shal attract penalfies

IBEI REGN. NO,IBEI/PA-DO1IP-PO22E84/ I020-2021/13507

1 03.05 2033
Notica iharel:r.. aiven that [JHﬂ.TAFtI"thHUESTHEHT PVT LTD has commenced -.'-.‘||ul'||ﬁ.-"'_|l lquidaticn

{Maw Dalhi-110020.

EEFORE THE NATIONAL COMPANY LAW TRIELNAL
BENCH MO. V, AT NEW DELHI
COMPANY APPLICATION NO. CA [CAANIWNDIIOE
{under Sectlans 230-232 of the Companies Act, 2013
IN THE MATTER OF THE COMPANIES ACT, 2013

IN THE MATTER OF THE SCHEME OF ARRANGEMENT IN THE NATURE
|OF DEMERGER BETWEEMN INDIAN COMPRESSORS LIMITED AND  KG
|AURD VENTURES PRIVATE LIMITED AMD THEIR RESPECTIVE

Indian Compressors Ltd .
1956, having fs registered office at 33 35 and 37, Okhla indusina E
\Phase IIl, New Dethi- 110020

|KG Aurg Ventures Pyt Ltd., & compeny incorparated undar the Companias
Act 2043, having &5 registered offfice at 37, Oahta Industrial Estale, Phass 1,

ADVERTISEMENT OF NOTICE OF THE TRIBUNAL CONVENED

AND

& company ncorporatad under the Companies Act,
Slabe,

... Applicant Company Mo 1
AND

... Applicant Company No. 2

MEETINGS OF THE UNSECURED CREDITORS OF APPLICANT
COMPANY NO. 1 INDIAN COMRESSORS LIMITED

\Malice is hereby givan that by sn order dated the 23dey of February,
2 3passed in Company Applcation No, CA (CAAFONNDIZIZ2 ("Order, Ir.-a-I

“ . . . . . . . - - e - - ] ¥ "
An entity shall disclose  reporting periodwhichhasled =~ Expertssaid thesewill result infa@smpowerschoolofhealth.org: For detalled terms and condifions of the sale, please refar 1o the link provided in Fullerton IH;: ik Bancti No. ¥ of e Naflonat Gonpey Lan LT;E:E:?E!'E;ICF::;TI fus
material accounting policy toamaterial change in finan- inbetterdisclosuresbycompa- www.empowerschoolofhealth.org India Credit Company Limited/Secured Greditor's website |.e, www. fullertonindia.com indian Compressars Lid, (LT Vi oarl'F v b Bt Yo o B o
information....Accounting cial statements or chosen the  niesandwill getabetterunder- FORM NO. URC-2 Pace: Delhi Ujiawal Chaudhary - Authorised Officer, |considering, and if Shought i, spproving with ar withaut modification(s), the

FORM B
PUBLIC ANNOUNCEMENT

| PARTICULARS

[ Regulation 12 of the Insolvency and Bankruptcy
Board of India (Ligquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
GLOBAL FRAGRANCES PRIVATE LIMITED

DETAILS

1.| NAME OF CORPORATE DEBTOR

Global Fragrances Private Limited

[ 1

Usie of Incorperstion of Larporsta Deblor
{ Authority under which Corparate Deblor
% Incorparated/ Ragistered

L3

16th December. 2004
Regisirar of Companiss, Mew Deli

4. | Corparate denlity Me. | Limitad Liakdlity
Identificalion Mo, of Carporate Debilor

UT4120DL2008PTC 185964

| affice (if ary] of Comarate Detilor

5. | Adcress of the registered affice & prnapal| Registered Office: C-138, Han Nagar,
Clock Tower, New Delhe-110064

' of Corporate Deblor

& | Mame & Regisiraion Mumber of Insakvency
Frofessional acing as Liquidator

Atul Kumar Kansal
Regn. No: IBBIIPS=0018P-P01 796202011
AFA valid upto: 17th Movember 2023

2786

8. | Address and Email of the liguidator
ag reqistared with the Boarg

Ground Floor, 221-AM 8, Onkear Nagar-8,
Tri Nagar, Marth Weast, Mew Delhi -110035
Email: cakansal@@yvahoo.com

10 Address and e-mad 1o be used for
| coraspondence wilh the liguidator

Immaculate Resolution Professionals Private
Lirndted. Unit Mo. 111-112, First Floor, Towes-8
Spezedpe Commercial Complex, Sector-47,
Sohna Road, Gurgaon - 122018

Email; ip.globalfragrances@gmail.com

11| Last date for submission of Claims

| 30/04/2023

Date : 05.04.2023
Place : Maw Delki

Mofice 15 hereby geven fhet the Nabional Company Law Tribunal, Bench-fV, New Dehi has ordered
commencament af liquidation of the Global Fragrances Private Limited on 31103/2023.

The sizkehcidzrs of Glpbal Fragrances Private Limibed ara hanaby called upan fa submit fheir claims
with praof anor bafore J04/2023, fo the bquidatar at lhe address mentianad against item No. 10,

Liqusdator, Global Fragrances Private Limited
Registration No: IBBUIPA-O01/1P-PO1796/- 202012786

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI & HARYANA

Advertisement for change of Registered Office
of the LLP from one State to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of
RISEPLUS CONSULTANTS LLP
(LLPIN: AAY-7344)
having its Registered Office at 109, Wing 1,
Hans Bhawan, ITO, Bahadur Shah Zafar
Marg, New Delhi 110002
........... Applicant

Notice is hereby given to the general public
that RISEPLUS CONSULTANTS LLP

Partnership Act, 2008 seeking permission to
change its Registered office from the
"National Capital Territory of Delhi" to the
"State of Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver either
on MCA-21 Portal on (www.mca.gov.in) by
filling investor complaint form or cause to be
delivered or send by registered post of his / her
objections supported by an affidavit stating the|
his/her interest and grounds of oppositions to
the Registrar of Companies, Delhi & Haryana
at 4th Floor, IFCI Tower, 61, Nehru Place, New|
Delhi-110019 within Twenty One days (21)
from the date of publications of this notice with
a copy to the petitioner LLP at its Registered
Office at the address mentioned below :-

109, Wing 1, Hans Bhawan, ITO, Bahadur
Shah Zafar Marg, New Delhi 110002

Date : 04.04.2023
Place: New Delhi

(Designated Partner)
DPIN :00495663

PUBLIC NOTICE |

RIS

Reconzfruction of Financial Azsets and Enforcement of Security Interest Act, 2002 (Mo, 3 of 2002) and in exercize of powers conferred
under section 13{12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the
dates mentioned against each account and stated hereinafter calling wpon the borrower (hereinafter the borrewer and guarantors are
collectively referred to as the “the Borrowers™) to repay the amount within 80 days from the date of receipt of said nofice.

The bormowers having failed o repay the amount. notice is hereby given fo the borrowers and the public in general that the undersigned
has laken possession of the proparty described herein betow in exercise of powers confarrad an him under sub- section 4 of section 13 of
&ct read with rule B ofthe Securily Interest Enforcement Fules, 2002 on this the dates menfioned against each account.

The borrowenguarantor in parlicular and the public in general 1s hareby caubioned not io deal with the property and any desfings with the
property will be subject o the charge of the HINDUJA HOUSING FINANCE LIMITED for an amount and fulure interest al the contraciual
rata on the aforesaid amount together with incidantal expenses, costs, charges, atc. tharaon.

The borrower's attention is invited to provisions of sub-section (8] of section 13 of the Adl, in respect of time available, 1o redeem the

HINDUJA HOUSING FINANCE LIMITED

PR iy 2 L IR First Floor, Mahalaxmi Metro Tower, Above Axis Bank, Vaishali, Ghaziabad, Uttar Pradesh-201010 LSRRy AL Thgh il oy “d*"’““-w Registration No.: [BEIPA-0021P-NOO305/2017-18/10863 f The Scheme, i apgraved at the Meeting. will be subject 12 the subsequent
SYMBOLIC POSSESSION NOTICE | Swartindar Sukh . Mmiﬂ’fﬁ ;4;3- fﬂ?ﬁfﬁ'ﬁs 'E';ﬂ'f.f; 1 [i;gﬁﬁj f) % Aoy e sl Sd-

Wi I { r Hrat] BSIgn artmer te ;U4 ) . w T [ Pl Dated: 4 day of April, 2023 {Archana Arora)
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED under Securitzation and Date: 04,04.2023 {DIN: 05266325 | | Place: New Dehi Mobile No: 9511505059 | Emall : csjitenderg@yahoo.com) piy HEWEE“:';IJ Chairman appointed for fhe moetings

fi-nanci“. ep‘ .in

Adwarizameant gring notice about ragisradon
under Parf | af Chapter XX of the Act

[Pursuand to Secion 374[b) of the Comparias
Ak, A3 and Rule 4(1} of the Companies
(Authansed o Regsvar) Rules, 7014
1. Muotice iz hareby given that in pursuance of
sub-sactan [2)of Sectian 366 ofthe Companes
Al 2013, an apolicaban is propasad to be
made after fiftean days hansof but bafore the
expiry of thify days bemzinafier fo the Registrar
al Delhi & Haryana that EMPOWER SCHOOL
OF HEALTH LLF", a Limited Liziility Parinarzhip
miy be registered undar Fart | of Chapter 3
al the Companies Act 2013, a5 a comparny

limited by shares.

Z. The principal objects of the company are as
Falras -

(1} Tacanryon, undarizke, operate and act directly
ar indiractly in fndia and abroad as health
frainers and consuliants | phammaceuticals
sactor, including. pharmaceutical companies

(2} To provids sarvcas diractly ar mdirectly in India
ar ahroad in the areas of health pokcy and
legisiation, heallh managemeant saraces
madical fechnokegy, devalopmant and
implzmentabon of operational concepts for
Hospiials, prevenine and prnary heaitn cang
saxual and reproduchve health, haalth fraining
and coricula development madica rebief and
EMErQEncy [rigrammes,

(3} Ta cary an. undertake, operate, deal, manage
and provide sandces direcly ar indirecy in India
ar abread In the argas of rehatltation and
aquipping of Hospitals, haakh care centers,
heath admiréstration fecilfies, pharmaceutical
manufacturers, kaboraianes elc., nchiding helr
selting up, maintanance, runming and
manzagng by way of contract of awnership ar
atherwise and dealing i MEeXiCInEs,
pharmaceutizal products, medical supplias and
medical aguipmants

3. A copy of dralt Memorandum and Arlicles o
Azsaciation of tha proposed company may be

abjeciion in writing to the Ragsirar & Central
Registration Cenfre {CRC), Indizn Instue of
Corparate Affairs (ICA), Fiod Mo, B.7.5, Seclor
7, T Manesar, Disfrict Gurgaan (Haryana) -
122080, within 21 days from the date of
publcation of this natice, with a copy 1o the

Fullerton India Credit Company Limited

Date: 05.04.2023
FORM G

N

INVITATION FOR EXPRESSION OF INTEREST

FOR THE ATTENTION OF PROSPECTIVE RESOLUTION
APPLICANTS OF PREMIA PROJECTS LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Inﬁmuancy Heﬁnluhnn Procass for Gnmnraw FFrau;-rls:-__fo_qulal:m"lﬁ 2(]15}

RELEVANT PARTICULARS

1.| Name of the corporate debtor
along with PAN/CIN/LLP No.

Premia Projects Limited
PAN- AAGCPST33N
CIN-U45200DL2012PLC 235075

2.| Address of the registerad office

3. | URL of website

Regd. Office (As per MCA Data): Basament, J-4,
Shop Mo-4, Block-J, Kini Nagar, New Dethi -110015
Presently managed from Resolution Professional
Office: Office Mo. 200, Second Fioor, H-1718,
Laxmi Magar, Vikas Marg, Deshi- 110032

WWW. premlapn:.jec:ts in (Non-Functional)

5. | Instalted capacity of main
products/ services

Land sifuated KP-V Gre:;nar Nﬂda L'.'.'as‘i
Not Applicable

&, [Guantity and value of main
products’ services sold in last
financial year

Mot applicable
(nod working for more than 3 years)

7.| Number of employees’ workmen
i, | Further details including last
available financial statements
(with schedules) of two years,
liztz of creditors, relevant datas
for subsequent events of the
process are available at;

Nao claims of employees! workmen received
at Resolution Professional Office :

Office No. 209, Second Floar, H-17118,

Laxmi Magar, Vikas Marg, Defhi-110062
(csjitenderi@yahoo.com)

3. | Ehgiility for resolution applicants
under section 252)h) of the
Code is available at

& Resolution Professional Office ; Office Mo, 200
Sacond Floor, H-1718, Laxmi Magar, Vikas Mang
Dedi-110082 (csjitendenyahoo.com)

10| Last date for receipt of expression
af interast

20th April, 2023

abjections to provisional list

15| Process amail id to submit EQI

Resolulion Professional for Premia Projects Limitad

premiaprojectsclaim@amail.com and on
| personal email of RP- csjitender@yahoo.com

Sdi-
CE Jitender Arora

0120-6651214

B | Date of closure of insolvency 3032023 ot : hospitals, health care sactor, NGOS and . . {woting system {*ramale a-vating”) on the data mentianed harain abova.
| Resakition Process E;Opé)g?:pg)n?;aske Sgﬁ]?plg?-t{:rr;;%ge%ﬁg:: autonomous bodies & consuling activiies o 4. Details of place where majorty | No fixed assets; only Investment in shares of Perscns entitied to atiend and vole may veba firgugh remose e-vating faclity
7. | Liquidkation commencement date 3110372023 section 13(3) "of the Limifed Liability phamaceutical sector and giobal clients. of fixed assets are located subsidiary company. Subsidiary Company owns which shall ba made available during the Maeting. The fadlity ol appaintmant of

il

Call

he treated as ' INVALIDY

For All Advertisement Booking

propased schesme of arcangament in e ralee of demenger IS chame)
|betwaen Indian Comprassors Limited; end KIG Auro Venlures. Privata Limited
\ardl thelr respectve sharehoiders, under Sections 230 ta 232 and cther
applicable pravisaans of e Companies Ac1, 2013 (ach), for tha damarnger of
[the Rleal Estate Division (as dafined in tha said Scheme) of Indian Compressors
Limebed ard transher and viesting laneol with and inld KG Auro \Wenbures Privaba
|Limdbad, anageing concam basis,

(I pursuance of ®e sad Order and as directed theren, urther notice is hensty
giver that a Maeting of tha Ureacurad Craditors of tha Company il ba held on
atunday, 06 of May, 20250 11:00 A M, through wideo conferencing or ciher
jaudio-visual means (WVCIOBWAMTY, al which day, dada and lime, the =aid
| Unsecured Creditors of the Company are reguested to attend tha said Maeting
{y avaibrg The VCITRY M laci ity Mo phvsica missling shall be convenid,

{Im compliance with the oparating praceduras (with sppropriate modifications if
requred) sl ol in the applicable provisons of the Companies Act, 2013 read
with Rula 20 of tha Companias (Managament snd Administration] Rules. 2014
land the clrcitars issued by the Ministry of Corporate Affais (WCA"), as
amended, Indian Comprassors Lid, 1 the Damarged Company is pleasad
provide fo its Unsecured Creditars, the facility o exercise thewr right to vota on
(IF rsiution propased 1o be conschered al the Meetng by sSeciranic means
\and the businass would ba transectad through e-voling sendces armanged by
(RS0, Uinsecured Credilors mey cast thair violes rerately, using an eecinanic

\proxies by e Linsecured Creditors will nof be avadaole for the Meating,
{Fawayer, irsiulioral and corporale Linsecunsd Crediors ane enlitled fo
‘appoint an authorizad reprasendative far the purpase of pardicipating andior
# he: Mesting. Such Unsecured Gredibons ane required 1o 32nd a clean
1and legible scarned copy {POF formait) of the ralavant boamd or gowaming body
regolution autharizasion together with specimen signatse of the duly
authorized signatory[ies) who arg aulbarized fa vola in Se said Meedng o
desmerpeariclgaura@amail.cam fram their ragisteredioflical amail 1D, no kier
[hean 48 fowirs befane e 2chidubed trme of th Meeting,

|Unsecured Craditors, who will ba presant in the Mealing through VE T OAWM
(Facality and have not cast el vate on the resakition raugh remate e-vating
‘and are othenwisa nod bamed from doing 50, shall be aligidla towale trough e-
Hwoting faclity during the Mesting,

Usisecured Craditons who have cast hai vabe by remcta a-valing prior 1o tha
{hzeting may atsa join the Meeting through WEAOAVM, but shall natbeenttedta
casl Ihie wol AN A Linseciined Craditor can apd Tof ofly’ Single made al
woling par EVENT, e, '|n:||.gn remode e-vating or e-valing at and during the|
Meeting, If an Unsecured Crediior casts vatels) by both modes, then voling|
(dine tnough remoba a-valing shall preval and waleds) cast al the Maefing shall

A Cogy al tha notice in relation lo tha Mealing, fogalhar with he documents
\sccompanying the same, including the ralavant explanatony statement under

The financial creddars shall submit their daims with proof by electranic means only, Al ather credilors may nzpected at the registered office of the [ [5 - 2 . ; {Secthans 23003), 2321), 2322) and 102 of !e Act read wilh Rule § of the

suimal the claims with he peoalin person, by past o by elecironic maars. RISEPLU;OégN%TJE'?Eﬁl'If'thES ::_",;r[r!'u];ur yRe | Eﬁpﬁfﬁfﬁeﬂﬁ;ﬁlggglllgig Wi 2 {Camparias {Compromisas, Arangements and Amalgamations} Rules. 2015

Submission offalse or misleading proof of claims shallattract penakties. Sd/ (4. MNoiceishersby ghventhat amy person oblecting | 77T a5t date for submission of 05th May 2023 :;m-w:ile-:?ﬂ;m: I3:Hr:':1::|f" J T;in hl? Egﬁ:nﬂqﬁegmmﬁlﬁm #ﬁ? [iﬁcﬁﬂ
Kt Kiiiar Kainsal DHIANU DAS W0 this application may communcale their aturday, Sunday and public hoidays) from the regis office o

{Camgany mentionad abowe, The Company is reguired to furnish & copy of the
(Gchama within ona (1) day of any redquis@on of [he Schame, made by any
Linsecured Cradibor of he Company,

{The Triourel has sppoirled Me ArchanaArara, as b Charparaan and M, Nilin
Marang &5 the Allemabe Chairperson af the =aid Meefing, including for any
{adournment{s) thereol, The Tribunal has alsa appointed Ms, Prachl Jehd, as
|3 Scrufinizer Tor the said Mesting, including far any adioummand{s) theracd |

CLIX HOUSING FINANCE LIMITED

Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg, Rajendra Place, New Delhi- 110008
NOTICE OF SALE THROUGH PRIVATE TREATY

and "WITHOUT RECOURSE BASIS"

MNotice of sale through private treaty sale of movable & immovable assets charged to CLIX Housing Finance Limited Under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act).
The Autharized Officer of CLIX Housing Finance Limited (hence will be known as “CLIX") has taken over possession of the schadule propery(ias) u'Section 13(4) of the SARFAES| Act. Public at large s informead that the
secured property/ies) as mentioned in the Schedule are available for sale through Private Trealy, as per the terms agreeable fo the CLLX for realisation of CLIX's dues on "AS IS WHERE IS BASIS" and "AS IS WHAT 1S BASIS”

7 = S. Name of the owner of the Description of the Property Encumbrances | Reserve Price | Earnest Monay
SECUC aus0IE _ Mo (Title Deed holder/s) / Demand Notice amount known, if any (Rs) | Deposit (Rs.)
8r. Name of Borrowers/ M Netick Tt} FIbeuy Details of Immovable Property 1 | 1. Jagvir Singh, RZ B 18, Rohtash Noar, Gali No.1, Mahavir Enclave Part Il, Delhi 110058, | All that piece and parcel of property Bearing Third Floor {Back Side) | 0n as is where| 17,00,000- |  1,70,000/-
No. Guarantors Date of Passession | Outstanding Als at: Plot Mo C-18, Khasra No, 585, Village Bindapur, Jankipuri, Block-C, Uttam Magar, | With Roof Right, Plot No. C-18, Khasea No, 585, Village Bindapur, i hasis

1 Application No. 11.03.2023 ? Residential Flat No. 4061, 6th Floor, Mew Delhi-110050, 2. Rekha Rani, RZ B 18, Rohtash MNgar, Gali No.1, Mahavir Enclave Part Il | Jankipur, Block-C, Uttam Nagar, New Delhi- 110050 ihﬁt-:-asufrﬁg Area

Mr. Deepak Bhatt & Mr. Geeta Bhatt. both at: 31.03.2023 Ias L Sector — PL Greater Noida, Gautam accruing after 12-11-2021 till the total realization of the loan amount) Ft. Wide, East- Road 20 Ft. Wide, 'I."l'esl-F'InI Ne. 19

Flat Number - 202, Tower-18 3c Lotus Bouleward, | SYMBOLIC 02.03.2022 |Budh Nagar, U.P., Total Extent — 2131 Standard terms & conditions I':_lr sale of property through private treaty are as under: : _ _

Sector- 100, Noida Gautam Buddha Nagar, Uttar plus interest Sq.Ft. 1. Sale through Private Treaty will be on "AS IS WHERE |5 BASIS" and "AS IS WHAT 1S BASIS™ and "WITHOUT RECOURSE BASIS". 2. The purchaser will be required to deposst 25% of the sale considerabon on the nexd

Pradesh - 201304, tharacn working day of receipt of CLIX's accepiance of offer for purchase of property and the remaining amownt within 15 days thereafter. EMD amount shall be remitted through NEFT / RTGS / Funds Transfer in favor of “Entity-Clix

Housing Finance Limited”, Bank Name - ICIC] Bank, IF5C Code - ICIC00034 19, Bank Account No - 341905000653, 3. Tha purchaser has to degosit 10% of the offered amount alnn? with apphcation which will be adyusted
2 Application No. 30.11.2022 ¥ Residential Property : Entire second against 25% of the deposit fo be made as per clauss (2} above. 4, Fadure o remit the amount as reguired under ciause (2) above will cause forfeiture of amount already paid including 10% of the amount paid along with application,
DL/NCUMNOILADDON00RES 40 26 .424/- |Floor with RoofiTerrace Righis of 5. In case of non-acceptance of offer of purchase by the CLIX, the amount of 105 paid along with the application will be refunded withowt any interest. 6. The property i being sold with all the existing and future encumbrances whether

Mr. Mohit Nayyar, Mr. RAJESH KUMAR & Mr. 31.03.2023 ’as Iun Property Bearing Mo. H-5/12, area ko or unknown to the CLIX. The Authorized Officer | Secuned Creditor shall not be responsiie in any way for any third-party claims /nights | dues. T. The purchaser should conduct dua diligence on all aspects related to the property

KAVITA, All at: Property No. 12, Entire Second | SYMBOLIC | 32410022 |measuring 100 sq. Yards, situated at (under sale through private trealy) to his satstaction. The purchaser shall nat be entitled fo make any claim against the Authorized Oficen'Secured Creditor in this regard at a later date. B, The CLIX reserves the nght b reject any

Flodd "|'Iu'ith Fiﬁn! Rights) Elﬁék HE I'-.-'Iai-.'u 4 i Malviya Nagar, New Delhi-110017 offer of purchase without agsigning any reascn. 3. In cage of more than one offes, the CLIX will accept the highest offer. If hagher bidder fails to deposit the remasning amount in terms of clause (2) above; then CLIX may request &

Rz IINM Delhi. G rg d a'ara Matra Delhi In:l:fa plus interest : accept the second higher offer. 10. The interested parties may contact the Authorized Officer for further details / clarifications and for sulbmitting their application. 11. The purchazer has io bear afl stamp duty, registration fee, and

190?1‘.? W y WAUTLIIWATR, Fries p AL thereon other expenses, taxes, dulies in respect of purchass of the properly. 12, Sale shall be in accordance with the provisions of SARFAESI Act | Rules. 12, Auction Agency: Clindia (P) Ltd, Contact Person: Vinod Chauhan,
=1 9813887931, Mail 1D; delhif@clindia.com, Website: hitps:iwww.bankeauctions.com/
Dated : 04-04-2023, Place : Ghaziabad Authorised Officer, HINDUJA HOUSING FINANCE LIMITED Date : 05.04.2023 Authorized Officer, Clix Housing Finance Limited

New Delhi
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In The Court Of Sh. Ravinderjit Singh
bajwa civil judge ( senior division) fazilka
M/s Harkrishan Lal Ranjeet Kumar
Vs.
M/ R B Rice Industries
CNR NO: PBFZC1-000373-2022

next date: 18-04-2023
from: m/s harkrishan lal ranjeet kumar
through his attorney surinder kumar s/o
harbans lal r/o st. no 2 radha swami colony
fazilka
publication issued to: 1. m/s r.b. rice
industries at village rana tehsil and distt.
fazilka its partner deepak kumar s/o vinog
kumar and yuvraj grover s/o ashok kuma
2. deepak kumar s/o vinod kumar
3. yuvraj grover s/o ashok kumar c/or. b
rice industries the brown rice company
zamindara mills, anmol colony, tarari GS']
no bAySPGb853M122
In above titled case, the defendant(s)/
respondent(s) could not be served. It is
ordered that defendant(s)/respondent(s)
should appear in person or through
counsel on 18-04-2023 at 10:00 a.m. for
details logon to: https://highcourtchd. gov

.in/?trs=district_notice&district=Fazilka
C J (Sen. Div.) Fazilka
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n The Court s. Vibha Rana,
Amritsar

CNR NO: PBAS03-002716-2019
next date: 28.04.2023
1. M/s My Infotech Through Its Partner
Sandeep Gupta, Nehru Shopping
Complex, Asr 2. Sandeep Gupta Partner
Of M.s my Infotech, Nehru Shopping
Complex, Asr ....complainant
Versus

M/s Maxi Multiservices Pvt. Ltd.
U/s 138 Negotiable Instruments Act
Notice To: 1. M/s Maxi Multiservices Pvt
Ltd. Through Its Md/ General Manager,
660/7/ P-018 A, Jahan Nagar Kursi Road
Near Ibs College, Guramba, Lucknow-
UP 226026 2. parmod kumar mishra
director, m/s maxi multiservices pvt ltd
660/7/ p-018 a, jahan nagar kursi road
near Ibs college, guramba, lucknow- UP
226026 3. muhammad nasim director
m/s maxi multiservices pvt Itd 660/7/ p-
018 a, jahan nagar kursi road near Ibs
college, guramba, lucknow- UP 226026
Whereas complaint has been made before
that the above said accused has
committed (or) suspected to have
committed the offence punishable under
section 138 of negotiable instrument act
and it has been returned to warrant of
arrest thereupon issued that the said accu
csedannot be found andwhereas it has
been shown to my satisfaction that the
said accused has absconded ( or is
concealing him self avoid the service od
the said warrant ) proclamation is hereby
made that the said accused is required to
appear before this court ( or before me) to
answer the said complaint on 28.04.2023
for details logon to: https://highcourtchd.go

v.in/?trs=district_notice&district=amritsar
JMIC Amritsar]
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